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GUJARAT ACT No. IV OF 1980—An Act fo providefor the esta?z&mhmez‘gt and
maintenanes of 2 contingency Fund in the State of Guiarat e 33*26

The following Act of the Gujarat Legzslatme having been assented to
by . the Gsvernf:sr on the 19th S&pt&mber 1960, is hereby pubhshed for general

information,
M. G MO”\?&%I

Seeretary to the Government of (}ngarat
Legal Department.

L

GUIARAT ACT No. IV OF 1960

( First published, after having received the assent of the Governor
in the ©* Gujarat Government Gazette” on the 22nd September 1960, )

Ani Act o provide for the establishment and waintehance of a Contingency

Fund in the State of Gujarat.

WHEREAS it is expedient to provide for the establishment and mainte-
nance of 4 Contingency Fund in the State of Gujarat ;

- AND WHEREAS the Legisiature of the State, by clause (2) of  Article
267 and olause {2} of  Article 283 of the Constitution of Iudis, has beed

b
it
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% GUJ. GOVT. GA%, EX., SEPT. 22, 1960/BHAD. 31, 1882 [ Panz IV

_ empoweredby law to establish and maintain such Funds it is herehy enacted
~ inthe Eleventh Year of the Republic of India as follows . .
~ Bhorttitle, 1. This Act may be called the Gujarat Contingency Fund Aet, 1960,
 Establish- 3. There shall be established a Contingency Fund in the nature of an im-
 pmentofthe ' - .
 Fund of thip and out of the Consolidated Fund of the State of Gujarat s sum of three
St&i@e _ crores of rupees. .. - . .
- G?}ﬂsfﬂﬁ? of 3. TheContingency Fund of the State shall be held on behalf of the Gover-
| 2R G by the Secretary to the Government of Gujarat in the Finance Depart-
- withdrawals ment, and no advances shall be made out of such Fund except for the pur-
. Bhereliom. phges of meeting unforeseen expenditure pending authorization of such ‘,
__ expenditure by the State Legislature under appropriations made by law,
;;m};? 4. For the purposes of carrying out the objects of this Act, the State
~~ Government may make rules regulating all matters connected with or
~ ancillary to the custody of, the paymént of moneys into, and withdrawals
__*+  of moneys from, the Contingency Fund of the State, . .
- , ! ; :
Gﬁggr&t :

5. The Gujarat Contingency Pund Ordinance, 1960 is hereby repealed

_ Ordinance 8nd the provisions of sections 7 and 25 of the Bombay General Clauses Act,
Nﬂ;‘ 1 of
19460,

1904 shall apply to such repeal as if that Ordinance were an enactment.

v
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GUJARAT ACT No. XXX OF 1961.—An Act furiher to amend the Gujarat
Contingency Fund Act, 1960, 190-1901

The following Act of the G wujarat Legislature, having been assented to by

the Governor on the 25th October 1961, is here bﬂ; }rm}g ished for ﬁ?en@ra}
information,

M. G. MONANT,
\{Awsfmv to the Government of Gy
Legal Department.

GUJARAT ACT No. XXX OF 1961

jarat,

{ First Published after hay mf;s‘ received  the assent of the Gow

ernor  in the
“Oujarat Government Gaz.tte” on the 31st Octoher 1961),

An Act furihor to amend the Gujarat Contingency Fund Act, <960

It iz hereby enacted in the Twelfth Year of the Republic of India as
follows

. {2y 'This Act mav be called the Guiarat Contingen ey Fund {
ks & §

{ Amend- Short it}
ment § Act, 1961,

and rom.
. mengement,
190
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{2y It shall come into force at once.

"i‘ia\ﬁ 2 of ﬁw Gujarat Contingency Fund Act, 1960, for ’ﬁf?;@ ‘W{}rﬁs Gl
frupees’” the words “five ocroves of rupees” shall be substituted. IV of

2. Ins

Fihiree crores o

ney Fand ( Amendment) Ordinance, 1961 gom.

wms.of %{h(t;{s;m 7-and 25 of the Bombay General I of
1804,

R’?‘“Pﬁ of 3. The Gujarat Continge

{2‘3 %ﬁif is herebyrepealed and previs

igal. Clauses” Act, 1904 shall apply to such repeal as if that Ordinance were an
enactment.
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PART 1V

Acts of the Gujarat Legislature and Ordinances promulgated and
: Reguolations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 6th April 1967 is hereby published for general information.

'SUMANT M. VIDYARTHI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 3 OF 1967.

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 12th April 1967.) -

An Act further to amend the Gujarat Contingency Fund Act, 1960.
It is hereby enacted in the Eighteenth Year of the Republic of India as follows:-

1. This Act may be called the Gujarat Contingency Fund (Amendment) Act, short title.

1967. \

Guj. 2. In section 2 of the Gujarat Contingency Fund Act, 1960, for the words “five 4, 00 anent
{gﬁgf crores of rupees” the words ‘‘ten crores of rupees’ shall be substituted. of ;eation
) 2 of Guj.

IV of 1960,

-

of
1966.

Bom. .

I of

1904,

d:-lc{' 2

3. The Gujarat Contingency Fund (Amendment) Ordinance, 1966 is hereby Rapesl of
repealed and the provisions of sections 7 and 25 of the Bombay General Clauses Act, Guj. Ord,
1904 shall apply to such repeal as if that Ordinance were an enactment. 2 of 1968.

23
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Acts of the Gujarat Legislatare and Ordinances promulgated and
Reguolations made by the Govemor.

The following Act of the Gujarat Legislature haviné beenlassented to by the
Governor on the 17th December 1969 is hereby published for general information.

N. C. BUCH,
Deputy Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 20 OF 1969,

. {First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 18th December 1969).

An Act further to amend the Gujarat coﬁtingcncy Fund Act, 1960.
It is hereby enacted in the Twentieth Year of the Republic of India as follows : —

1. This Act may be called the Gujarat Contingency Fund (Amendment) Act, ghort title.

1969.
%gi- 2. In section 2 of the Gujarat Contingency Fund Act, 1960, for the words “ten Amendment
1960, crores of rupees” the words “fifteen crores of rupees” shall be substituted. of f;":j“"fvzof
1960, -

. g:i-. 3. The Gujarat Contingency Fund (Amendment) Ordinance, 1969 is hereby Repeal of

5 of repealed and the provisions of sections 7 and 25 -of the Bombay General Clauses gf“J-l;Jﬁrsl. 5
ﬁf’;‘ " Act, 1904 shall apply to such repeal as if that Ordinance were an enactment. ' )
1 of .
1604,

' 127
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Govemor,

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 11th December 1970 is hereby published for general information.

K. M. SATWANI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 10 OF 1970,

( First published after having reccived the assent of the Govermor in the
“Gujarat Government Gazette” on the 16th December, 1970.)

An Act further to amend the Gujarat Contingency Fund Act, 1960,

It is hereby enacted in the Twenty-first Year of the Republic of India as
follows: —

1. This Act may be called the Gujarat Contingency Fund (Amendment) Acl, Shork sitle,
1970.

2. In section 2 of the Gujarat Contingency Fund Act, 1960, for the words Amendmeny
“fifteen crores of rupees” the words “twenty crores of rupees™ shall be substituted.g G':;_“f}' :f'
1060
3. The Gujarat Contingency Fund (Amendment) Ordinance, 1970 s hereby Repeal of
repealed and the provisions of sections 7 and 25 of the Bombay General Clauses g."l'g?o'_d' 1
Act, 1904 shall apply to such repeal as if that Ordinance were an enactment.

129
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PART 1V

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governer.

The fellowing Act of the Gujarat Legislature huving been assented to by the
Governor on 31st March, 1984 is hereby published for general information.

J.P. VASAVADA,
Joint Secretary to the Governor of Gujarat,
Legal Departoent.

GUJARAT ACT No. 13 OF 1984
: (Wirst published affer having received the assent of the Governor in the
“QRujarat Government Gazette” on the 31st March, 1984).
An Act further to amend the Gujarat Contingency Fund Aet, 1960.
It is hereby enacted in the Thirty-fifth Year of the Republic of India
ag follows :(—

1. This Act may be called the Gujarat Contingency Fund {Amend-  8hort title.
ment) Act, 1934, -

"G;]. 2. In the Gujarat Contingeney Fund Act, 1960, in section 2, for the Afme“d_me“t
:}n;r words “twenty crores of rupees”, the words “‘thirty crores of rupees’ shall of ECS;.IO?vg
T be substituted. of 1960.
li-1
IV-Extra-16-1
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"PART IV
Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

" The following Act of the Gujarat Legis_lature; having been assented to by the
Governor on the 30th September, 1989 is hereby pub]ishgd for general information. -

R. M. MEBHTA.,
Secretary (o the Governmentsof Gujarat,
Legal Department. :

GUJARAT ACT NO, 20 OF 1989,

(First published, afier having received the assent of the Governor in the -
“Gujarat Govemment Gazette” on the 5th October, 198))

AN ACT
furfhér 1o amend the Gu;arar Conrmgencj' Fund Act, 1960.
It -is:her_eby enacted m the Fortieth Year of the Republic of India as fol]ows:-g-

1. (I) This Act may be called the. Gu]arat Contingency Fund (Amendment) Shact iitle
Act, 1939 and sonmes
i : nosment,
2 It shall be deeméd to have come into force on the 3rd August, 1989, ' _ o
1V—Extra-25-1 - ' ’ - ’



. 853 GUJ. GOVT. GAZ. EX,, 5-10-1989 . [PART 1V

m 2. In the Gujarat Contmgency Fund- Act, 1960 (heremafter referred to asGuj IV of
gfﬂ:j IV of “the principal Act”), in section 2, for the words “thirty crores of rupees” the 1960,

9ce. words “fifty crores of ripees” shall be substituted.
Repealand 3 () The Gujarat Contingency Fund (Amendment) Ordmance. 1989 mﬁni- 0“1)
" Baviogs. hereby rcpealed ' . . 1989

- (&) Notwithstanding such repeél anything done or any action taken under
" the principal Act as amended by the said Ordinance, shall be deemed to have s
‘been done or taken under the principal Act as amended by this Act.

GOVERNMENT CBNTRAL PRESS, GANDHINAGAR.
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Acts of the Gujarat Legislature and Ordinances pmmulgatad
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented 1o
- by the Governor on the 30th March, 1998 is hereby pubhshed for general_
mfcrmatmn

KUM. H. K. JHAVERI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

Gb.]ARﬁT ACT NO. 1 OF 1998.
{First published, after having received the assent of the Governor in
the Gujarat Government Gazette, on the 30th March, 1998).

AN ACT
further tu amend the Gujarat Canungency Fund A-:t 1960.

Itishemh}rmmdinﬂmme-nimh Ymrufmekepubhcuﬁmhaasfoﬂows:—

1. (1) This Act may be called the Guj&rat Dontmgcn::jr Fund Ske .

and
(Amendment) Act, 1998, ot ST
(2) It shall be deemed to have come into force on the 3rd June 1997.
G, IV * 2. In the Gujarat Contingency F‘Llnd Act, 15’{16(} (hereinafter referred to as :gg!ggﬂﬂzn' -
_°—' g "the principal Act’*), in section 2, for the words "fifty crores of rupees ", the Gul. IV of
words "two hundred crores of rupees " shall be substituted.
l%ﬂi%?rgg& 3 (1) The Guja:al Contingency Fund {Amendment} (Third) Grdmance 1
i .

1997 is hereby repealed. s

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the said Ordinance, shall be
deemed to have been done or taken under the principal Act, as amended
by this Act.

IV_Ex. 3-1 R -
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